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Learned counselfor the app i.icants in HA 

4 	admits that they have tiled a Civil. Writ Petition in 

the Delhi High Court against the order passed by this 

Trihun&1. in OA No.2949/2002 decided on .1.0,9,,2003 

2., 	He .lso states that matter to (.-,ome up for 

hearingt  before the Delhi. High Court .. In that vi.e of,  

the matter it woul.d he appropriate that the 

applicants/petitioners seeks appropriate order of 

st.yinq the operation of the order,, it any,,  through 

the High c;ourt. 

In these ci.rcumstances MA 2709/2003 must tail. 

and is dismissed. 
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